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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 2 7 9
PRINCIPAL BENCH, NEW DELHI

0.A.NO.294 OF 2023

IN THE MATTER OF

Prasoon and Anr Petitioners
Versus

Uttar Pradesh Pollution Control Board & Ors Respondents

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO.27
M/S. SARVPRIYA SECURITIES PVT LTD FOR
SIGNATURE GLOBAL MALL

I, Mintu Kumar S/o. Sh. Arvind Prasad Singh authorized
representative of Respondent having its office at Dr. Gopal Das
Bhawan, 28 Barakhamba Road, New Delhi- 110001 do hereby

solemnly affirm and state as under:

1. That the instant affidavit is being filed by the Respondent no.27

pursuant to the direction issued by the Hon’ble Tribunal vide
order dated 19.12.2023.

2. That the deponent has been authorized vide Board Resolution

~ dated 28.01.2022 to represent M/s. Sarvpriya Securities Private

/( ™ Limited, the Respondent 10.27 in the OA No.294 of 2023 and

*hence the deponent is competent to swear this affidavit. A copy

of the Board Resolution dated 28.01.2022 is annexed as
Annexure-R27/1.

3. That the Respondent n0.27 owns and operate a mall in the name
of Signature Mall at Plot No.06, Sector-03, Vaishali, Ghaziabad,
U.P. which is.commercial in nature and presently 9 restaurants are
operating in the Mall and besides there are 129 small shops and

offices.

1



280 4. That the Completion Certificate for the mall was obtained from
Ghaziabad Development Authority vide Letter No.248 dated
06.01.2021. A copy of the  Completion Certificate dated
06.01.2021 is annexed as Annexure-R27/2.

5. That the Respondent No.27 is operating the Signature Mall under
the CCA (Consolidated Consent & authorization) dated
28.07.2023 issued by the UPPCB which is valid for the period
01.08.2023 to 31.07.2028. A copy of the CCA dated 28.07.2023

is annexed as Annxure-R27/3.

6. That water supply for the said Mall is being obtained from the
Municipality and there is no usage of ground water in the said
Mall. Further, STP is in place for the treatment of the used water.
A copy of the payment of building, water, sewage/drainage tax
dated 15.04.2023 for the year 2023-2024 issued by Ghaziabad

Municipality is annexed as Annexure-R27/4.

7. That the provision for Rain Water Harvesting (RWH) has also
been made in the said Mall and a drawing depicting the RWH is

annexed as Anenxure-R27/5.

8. That the said Mall is well connected to the sewage system and a

drawing depicting the sewage system is annexed as Annexure-
R27/6.

9. That FIRE NOC for the said Mall was renewed vides approval
% ,dated 15.12.2023 and the same is valid for the period 21.12.2023
t0 20.12.2026. A copy of the FIRE NOC issued by the competent

authority is annexed as Annexure-R27/7.

10.That in order to maintain the Air Quality, the kitchens has been
provided proper ducting arrangements. The arrangement has been
made for PNG supply for the kitchen. A copy of the drawing
showing the ducting arrangements is annexed as Annexure-
R27/8 and bill from IGL is annexed herewith as Annexure-R27/9
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11.

12.

13.

That two DG sets are in operation at the said Mall for which
appropriate approvals from the competent authority has been
obtained and steps are being taken to retrofit the DG set for
provision of usage of CNG as fuel besides the DG set has been

provided with proper stacking.

That the Mall has proper facilities for solid waste management
and the wastes are being collected by the vendor approved by

Ghaziabad Development Authority.

That it is respectfully submitted that the Mall is being operated in
compliance with the prevailing law and as per the terms and
conditions as stipulated in the CCA (Consolidated Consent &
Authorization) dated 28.07.2023 and a compliance repott in this
respect has been submitted to the Regional Officer, UPPCB vide
letter dated 16.02.2024 with all supporting documents. A copy of
the letter dated 16.02.2024 alongwith the documents are annexed
as Annexure-R27/10.

@«\‘»&\\ K’\J\mﬁ_—

Deponent
Verifications:
Verified on this .......day of February,2024 that the contents of
the above affidavit are true and correct to the best of my
knowledge and as per record maintained by the Company in day
today business and that no part of it are false and nothing material

has been concealed therefrom.

= Deponent
A2 M4 o, betomon”
D2t A PEISH
ﬁ\.m-«hj rri‘d.’)\\f*-?sf\
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282 Annexure-R27/1
SARVPRIYA SECURITIES PRIVATE LIMITED

CIN: U74900DL1995PT(C365249

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF THE BOARD
OF DIRECTORS OF M/S SARVPRIYA SECURITIES PRIVATE LIMITED (“*COMPANY”) HELD
ON FRIDAY THE 28™ DAY OF JANUARY, 2022 COMMENCED F ROM 11:00 A.M. AND
CONCLUDED AT 11:30 A.M, AT THE REGISTERED OFFICE OF THE COMPANY SITUATED
AT UNIT NO 1311, 13" FLOOR DR. GOPAL DASS BHAWAN, 28 BARAKHAMBA ROAD NEW
DELHI-110001

AUTHORISATION TO DEFEND/FILE CASES AGAINST/FOR THE COMPANY

“RESOLVED THAT Mr. Mintu Kumar (holder of PAN bearing no. ASMPK6109J), Mr. Anurag
Srivastava (holder of PAN bearing no. BMUPS2359M) Authorised Signatory/ Representative and all the
Directors of the Company be and are hereby jointly and/or severally, authorized and empowered to do the
following acts, deeds and things for and on behalf of the Company:

To appear and represent the Company before any court of Law/quasi-judicial body/Statutory authority/
forum, commission etc. in any and all proceedings whether civil and/or criminal and/or revenue etc, and to
make statement for and on behalf of the Company and to sign, verify, execute, affirm and present plaints,
complaints, petitions, affidavits, applications, objections, replies, review, revision, appeal, and Vakalatnama
and/or any other papers, or other petitions, to inspect the file and take notes and apply and receive certified
copy thereof, to adduce evidence, to give statement and enter into compromise, accept the payment,
withdraw the suit, to admit or deny any document, to receive and hand over the document, to apply for
transfer of case from one court of Law/quasi-judicial body/Statutory authority/ forum, commission etc, to
another as may be deemed necessary for the aforementioned purpose(s), and to file the same before the
appropriate Court of Law/quasi-judicial body/Statutory authority/ forum, commission etc. and to appear and
represent the Company and seek refund, if any, and to file and take back documents and papers from the
court of Law/quasi-judicial body/Statutory authority/ forum, commission etc. , and to bring, prosecute,
defend all action, suits claims, complaints, demands, and proceedings in respect of or affecting the cases(s),
and for that purpose to appear and act for and on behalf of the Company.

RESOLVED FURTHER THAT an act, deed or things done jointly and/or severally by Mr. Mintu Kumar,
Mr. Anurag Srivastava, Authorised Signatories/ Representative and all the Directors of the Company, for and
in the manner aforesaid shall be deemed as has been done by the Company and shall be binding on the
Company.

RESOLVED FURTHER THAT Directors of the Company are also authorized to sub-delegate the
authorization vested with them pursuant to the above resolution to any of the executives of the Company
from time to time in connection with the routine matters relating to the different authorities, court and other
offices mentioned in the above specified resolution through issuance of Letter of Authority,

RESOLVED FURTHER THAT a copy of the above resolution duly certified by any Director or the
Company Secretary be issued to the departments/authorities or any person/concern as pet the requirement.”

CERTIFIED TRUE COPY
For SARVPRIYA SECURITIES PRIVATE LIMITED \ \
_._--';:’.‘:.. - m 2
LALIT kf’MAR AGGARWAL DEVENDER AGGARWAL
DIRECTOR DIRECTOR
DIN: 00203664 DIN: 00161465
ADDRESS: 34, ROAD NO.61, WEST PUNJABI ADDRESS: AASHIRWAD, PALAM FARM 6,
BAGH DELHI- 110026 SALAHAPUR, BIJWASAN, DELHI 110061

Corr. Add - UNIT NO 201B, Z2ND FLOOR, TOWER A SIGNATURE TOWER, SOUTH CITY-1 GURUGRAM HR- 122001
Reg. off..-1311, 13T DR, GOPAL DAS BHAW 8 BARAKHAMBA ROAD, NEW DELHI- 110001
- E-mail: Compli r si alin, phone: 0124-4908200
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ANUJ AGARWAL ARCHITECTS

ARCHITECTS, ENGINEERS, INTERIOR DESIGNERS & VASTU CONSULTANTS

OFFICE:- A-244, KAUSHAMBI, GHAZIABAD -201010
PHONE:- 0120-4165716,4563716,4157506
Email:-arch.anvjagarwal@gmail.com
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Annexure-R27/3

m Uttar Pradesh Pollution Control Board
“’%Jﬁ%zx Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

188763/UPPCB/Ghaziabad(UPPCBRO)/CTO/both/GHAZIABAD/2023 Date: 28/07/2023
To,
M/s
MSSARVPRIYA SECURITIESPVT LTD
Plot No. 6, Sector 3, Vaishali, Ghaziabad, UP,GHAZIABAD,201014 Application Id-
22017657

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to MS SARVPRIYA SECURITIES PVT LTD located at Plot No. 6, Sector 3,
Vaishali, Ghaziabad, UP,GHAZIABAD,201014. subject to the provisions of the Water Act, Air Act and
the orders that may be made further and subject to following terms and conditions :-

1. This CCA MS SARVPRIYA SECURITIES PVT LTD granted for the period from 01/08/2023 to
31/07/2028 and valid for manufacturing of following products.

S |Product Quantity Unit
No
1 Commercial Mall ) Metric Tonnes/Day

2. Conditions under Water (Prevention and Control of Pollution) Act -1974 as amended :-
(i) Thedaily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 55 STP SEWAR LINE

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment asis required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with areport in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with areport in this regard to be

dispatched immediately. 1 2
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(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditionsunder Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Sour ce Details

SNo. Air Typeof fue | Stack no Control Height of
Pollution Device Stack
Source
1 DG SETS AS 1,2 Particulate | AS PER EP
750 KVA & | APPROVE Matter ACT. RULE
450 KVA D BY
CPCB/CAQ
M

Emmission Quality Standards

SNo. Stack no Parameters Standards
1 1 Particulate Matter | AS PER EP ACT.
RULE
2 2 Particulate Matter | AS PER EP ACT.
RULE

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(if) The unit will not use any type of restricted fuel.

ii1) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.

Standardsfor Industrial |Commercial | Residential Silence
Noiselevel in Area Area Area Zone
db(A) Leqg

Day |[Night| Day | Night| Day |Night| Day | Night
Time| Time| Time| Time | Time| Time| Time| Time

75 70 65 55 55 45 50 40

4. Essential documentsto be submitted by the Industry/Unit as Applicable :-

(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will resﬂ\-s gegal action under the aforesaid Acts and Rules.
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7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. Y ou are directed to develop Miyawaki Forest as
per the SOP available at URL :-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in athree
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipul ated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be |eak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. Theindustry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1. ThisCTO isbeing granted to M/s SARVPRIYA SECURITIESPVT LTD, Plot No. 6, Sector 3,
Vaishali, Ghaziabad for Commercial Mall ONLY. ThisCTO will be VOID if there is any change in
above mentioned address or product. The applicanighal | gnake an application along with prescribed
feefor renewal/trail consent(CTO) at least 30 daysIfAJhe operation of unit.
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2. Theindustry can only manufacture products, at the rate of production as mentioned in consent
order. In case of any change in production capacity, process, raw materials use etc. the industry will
have to intimate the Board. For any enhancement of the above, fresh Consent to Establish has to be
obtained from U.P. State Pollution Control Board.

3. Industry shall comply with various Waste Management Rules as notified by MoEf& CC i.e. Plastic
Waste Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and Other
Wastes (Management and Transboundary) Rules, 2016, E-waste (Management) Rules, 2016,
Construction and Demolition Waste Management Rules, 2016.

4. Industry shall ensure adequate plantation and green belt within its premises. Green cover shall be
in compliance of approved map from concerned Authority.

5. Industry shall ensure that industrial effluent is discharged from approved outlet and only after
treatment in effluent treatment plant (as per proposal).

6. Under the Noise Pollution (Regulation and Control) Rule 2000, the industry shall take adequate
measures for control of noise from its own sources within the premises so as to maintain ambient air
quality standards in respect of noise to lessthan 75 dB(A) during day time and 70 dB(A)

7. Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.

8. Prior to abstraction, industry shall obtain a No Objection Certificate from Central Ground Water
Authority for abstraction of ground water.

9. Theindustry shall provide adequate arrangement for fighting the accidental |eakages/discharge of
any air pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard
including environmental pollution.

10.The industry shall adhere to general standards terms and conditions of Water/Air Acts and
compliance of Environment standards as per Environment (protection) Act 1986.

11.Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.

12.Industry shall develop green belt in accordance with Government Order 07/55-
022018/09(writ)/2016 dated 26/02/2018 and UPPCB Office order issued vide letter no.
H16405/220/2018/02 dated 16/02/2018

13.Industry shall ensure carbon offsetting as per Government Order (Environment Department)
issued vide letter no. H17259/ 183/55-2-2018/09(writ)/2016 dated 15.03.2018.

14. A good house keeping shall be maintained both within the factory and in the premises. All
hoods, pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted into the
effluent collection system only and shall not be allowed to find their way into storm drains or open
areas.

15. Separate power connection with energy meter shall be provided for the Pollution Control
Equipments and record of power consumption and chemicals consumption for the operation of
pollution control equipment shall be maintained separately.

16. The applicant shall furnish to the visiting officer and / or the Board any information regarding
the construction, installation or operation of the effluent treatment system / air pollution control
equipment / secured storage area of Hazardous Waste and such other particulars as may be pertinent
for preventing and controlling pollution.

17. Theindustry shall comply with ambient air quality standards of SO2 - 80 g/m3; NOx - 80 g/m3,
PM2.5 - 60 g/m3 ; PM10 — 100 g/m3 ; and other parameters as notified by MoEF & CC, GOI vide
notification No.GSR 826(E), dated 16.11.2009 during operational phase of the project.

18. Theindustry shall provide & operate the followng containment / suppression measures to
comply with standards prescribed by the Board. agll nstruct wind breaking wall all around the
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periphery of the site. b) Shall install machinery in a closed shed. c) Shall provide bag filter to
mitigate fugitive dust emissions from process section and house the bag filter in closed shed. d) Shall
store all the raw materials & productsin closed sheds only. €) Shall regularly undertake cleaning &
wetting of ground at your premises. f) Shall provide & operate water sprinklersat all dust emanating
SOurces.

19. Concealing the factual data or submission of false information / fabricated data and failure to
comply with any of the conditions mentioned in this order may result in withdrawal of this order and
attract action under the provisions of relevant pollution control Acts.

20. Copy of NOC from Central Ground Water Authority (CGWA) should be submitted to this office
within 03 months,Failing which this consent shall be automatic revoked.

21.Theindustry is liable to pay compensation for any environmental damage caused by it, as fixed by the
Hon'’ ble Supreme Court, High Court, National Green Tribunal, Central Pollution Control

Board and Uttar Pradesh Pollution Control Board.

22. The Board reservesits right to modify above conditions or stipulate any additional conditions
including revocation of this order, in the interest of environment protection. In case of violation of
above mentioned conditions or any public complaint the CTO shall be withdrawn.

REGIONAL OFFICER, GHAZIABAD.
Copy to:
CEO-1, UPPCB, LUCKNOW.

REGIONAL OFFICER, GHAZIABAD.
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i lgl INDRAPRASTHA GAS LIMITED | MONITORING OF WALL MOUNTED/SKID MRS (MONTHLY) FO3 (PNG-P-02)
e - | . - = = - - REVISION 01
INDUSTRIAL/ COMMERCIAL / m et Q; , 0 | VOIEDAIE 097‘/ lo {CQ )
B NUM o S SKID/WALL MOUNTED
_vwen [Heeco {189 | esousin Jalety Mou
NAME MRS (MAKE/FABRICATED)
= o gocg(volé)hl b e _‘I_QL.&U
CONTRACT PRESSURE (MBAR) 2 oo FLOW cnmcm(mau/scmn) | ’ g‘ & ns H
l . nzaro;gﬁrtnpkzss;nz(mnAn) ( cr 0O FLOW CONDITION (FlDw/NOF}OW) o
& [ . METER & REGULATOR CHECK Ponvrs » o OBSERVATION - ! ACTION TAKEN (lrnsaumso)

METER TYPE & G-RATING - 7—:7 __p_ £y >4—_ - C‘ﬂ 'i—iﬁ

METER MAKE & MANUFACTURING YEAR TT&O N f“ 2_9_, q - -

12
= —_—— = — Sl T —
o | . . AYeRILRIL S o
[ 14 | Q(MINIMUM)& Q(MAXIMUM) C {, 4—0
—at—
15 METER IN WORKING CONDITION ( YES/NO)
b O R
16 | METER ALIGNMENT[OK /NOT oK)
[ 19 | MGCHANICAI. READING (A (Acm)
e I = .
| 18 | METER OIL (OK / NOT OK/ N /NA)
! 1.9j; EVCSTATUS(OK/ NOT ox/NA) '
. 1.111 EVC BATTERY BACKUP (OK/NOT OK/NA)
111 EVC MAKE
o resid e s
[ 112 | EVC SERIAL NUMBER
113 EVC UNCORRECTED READING (, (Acm)
SE » e i =
I 114 | EVC CORRECTION FACTOR
115 | wcconnscveonsmms(scw
| 136 | EVC PRESSURE
—_— =
117 | EVC TEMPERATURE
[t T — e S = e — g '{
| 118 AMR STATUS (OK/NOT OK/NA) & MAKE 4__
| 22|  awasian OK/NA) & MAX oK 4 Tdyern B
119 | REGULATOR MAKE {:_&S
S cuuwate _ N | N Neese . 2
120 | nzsuu\_roia ssnmmumeeﬁ ! ‘ 8 U OP :? 8_0 S:O 23_0 & L o
1 snmmsu IN UPSTREAM OF REGULATOR ( YES / NO) YQ/B
2 OTHER CHECK POINTS OBSERVATION ACTION TAKEN ( IF REQUIRED )
24 | LEAK TEST ( OK / NOT OK)
e - — mese -
| 22 | PRESSURE GAUGE STATUS | OK / NOT OK) ‘
23 ISOLATION VALVES OPERATION (OK/NOT oK) - \

| |

2.4 FILTER DIFFERENTIAL PRESSURE UNDER LIMIT (YES/NO/ NA)

o | +——
| 25 CAGE & LOCK INSTALLED ( YES / NO) Yq
‘ SO o e R S o 1 : - — o
26 | PAINTREQURIED(YES/NO) ND
T - — —, - — -
27 PLATE MARKER | OK / NOT OK) O-K
et —— - f— -
: .
| 28 ! cmwweasoumsn(vesmm o
. LR . . . . _
[ 29 PEDESTAL  OK / NOT OK ) UK
210 IUMPERS INSTALLED ( YES /NO ) \/e% !
CLEANLINESS/ ACCESSIBILITY
l 211 |I— ‘ / S (OK/NOT OK ) Q—K
. _ REGULATOR - TA - 2 6 2\‘\
| 213 | SEAL NO METER
.
Eve
REMARKS |

CUSTOMER SIGNATURE |%\// IGL RSEPRESENTATIVE
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—
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CONTACT NO qY_lY 1; f 2\ - Bss:smnou TQ,Q,’AV\A\CJ(\O M CONTROL ROOM
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«@l¢~ BTN G TS COMMERCIAL AND INDUSTRIAL LOAD TESTING REPORT F06 (PNG-P-02)
LR (YEARLY)
sos i RE\;ISIO';W ]
INDUSTRIAL/ COMMERCIAL Coommen CA;-J VISIT DATE 27 / 1o) 20 24
| = —
f {
| BP NUMBER 11 oooD | ) 9 5 MRS SKID/WALL MOUNTED
NAME a8 . MRS (MAKE/FABRICATED)
§ asnv !‘)./"V\ (\Jj}[ .CL curved —
FLOW CAPACITY { M3H/ SCMH ) 150 ™ 3 [ I ALTERNATE FUEL (if any)
METER DETAILS REGULATOR DETAILS |
|
METER TYPE & G-RATING R PD 4, 6) -2y REGULATOR MAKE FaS :
: REGULATOR SERIAL J &
METER MAKE & MANUFACTURING YEAR :LIL)‘Lo " Cﬁ 20| } SLMBER [3 I1O0PEeSd 320 fl |
METER NO | 34073 ¥R 15850 LOCKUP PRESSURE
Q min (m3/hr) = Qmax (m3/hr) = CON"R(A;TB::)ESSURE
NUMBER OF GAS APPLIANCES BURNERS [: OVEN |:| BOILER [:] THERMOSTAT D OTHERS G g
9.1 MINIMUM FLOW LOAD TEST (Smallest burner at Sim condition)
— INITIALMETERREADING |  FINAL METER READING |  CONSUMPTION (M3) TIME PERIOD CONSUMPTION (M3/HR) —
(M3) A (M3) B C= (B-A) (MINUTE) D =C* (60/D)
1
9.2 MAXIMUM FLOW LOAD TEST (All burner at full load condition)
- e ip— 4
_ INITIAL METER READING FINAL METER READING CONSUMPTION (M3) | TIME PERIOD CONSUMPTION (M3/HR) T— |
- (M3) A (M3) B C=(B-A) (MINUTE) D =c*(60/0) | G S
i
1 l |
= e T == TS ,-_L EOPPR— |
9.3 CONSTANT FLOW LOAD TEST (for Constant flow condition)
INITIAL METER READING FINALMETER READING | CONSUMPTION (M3) | TIMIE PERIOD CONSUMPTION (M3/HR) s
. S.No (M3) A (m3) B | C=(8-A) ~_(MINUTE) D - € " (60/D) uEMAm(si
g ol I 098
: 286 286 o |
. |
- LOAD TEST RESULT l
CONSUMPTION AT MINIMUM LOAD 1S MORE THAN Qmin YES / NO .
: CONSUMPTION AT MAXIMUM LOAD IS LESS THAN Qmax - e
CONSUMPTION AT CONSTANT LOAD IS MORE THAN Qmin & LESS THAN Qmax o ;557»10 b
) |
REMARKS:-
|
—— i;_ -— N - ———————— — — —_ !
STOMER SIGNATURE \ '»’ IGL REPRESENTATIVE | C/R INCHARGE
s . é‘ e SIGNATURE ! SIGNATURE

NAME Q‘\M'Yd\)\:t}’r fﬂ/\, | NAME ) Q“Ym:' #;ﬁo' NAME A _—j
CONTACT NO C)(!{\w S 62\ n l DESIGNATION -{'—T? il CONTROL ROOM |
76sYy26343.
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SIGNATURE
GLOBAL

MAKING INDIA AFFORDABLE

AN I50 7001 2015; 18001 201%; ASD01-2018 CERTIFED COMPANY

To,
The Regional Officer, UPPCB, 16]02]202y
Ghaziabad, 2 1.N.S. Sector-16, Vasundhra, An n exu re_ R2 7/1 O

Post-Prahalad Garhi, Ghaziabad.

Sub: Submitting point-wise status of compliance of general and specific conditions of the CCA
w.r.t. Commercial Mall Project at Plot No-6, Sector-3, Vaishali, Ghaziabad, Uttar Pradesh by

M/s Sarvpriya Securities Pvt Ltd. (D¢} ~-2023~ DC[-—ZUJE;‘,)

Ref: CCA Ref No. 188763 /UPPCB/Ghaziabad(UPPCBRO)/CTO/both/GHAZIABAD /2023 dated
28.07.2023.

Sir,

With reference to the CCA (Consolidated Consent & authorization) (Fresh) under Section-
25 of the Water (Prevention & Control of Pollution) Act, 1974 and under Section-21 of the
Air (Prevention & Control of Pollution) Act, 1981. We are herewith submitting point-wise
status of compliance of general and specific conditions of the CCA.

We fully assure you that we will comply with all specific and general conditions/safeguards
as specified in the above said Consolidated Consent & authorization.

Yours sincerely,

ot
?@ ?0\?“:‘“ 1—"* o

] & ARt et ;;ﬁ'a‘
The Member Secretat}'. Uttar Pradesh Pollution Board, Building Nmﬁ"ﬁ: 12V, Vibhuti Khand, Gomti S
Nagar, Lucknow -226010.
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Point wise compliance of conditions stipulated in CCA granted vide Letter No.
188763 /UPPCB/Ghaziabad(UPPCBRO)/CTO/both/GHAZIABAD /2023 dated

SL
No.
1.

28.07.2023 w.r.t. Commercial Mall Project at Plot No-6, Sector-3, Vaishali,

Ghaziabad, Uttar Pradesh by M/s Sarvpriya Securities Pvt Ltd.’

General Conditions

Conditions

The applicant shall get analysed the samples
of effluent/emission/ hazardous wastes at
least once in a three month from the
laboratory recognized by the MoEF and shall
report to the UPPCB.

The applicant shall however, not without the
prior consent of the Board bring into use any
new or altered outlet for the discharge of
effluent or gases emission or sewage waste
from the unit.

Treated Industial waste water and domestic
waste water shall be disposed jointly at one
disposal point. The applicant shall provide
discharge measurement equipment at final
disposal point.

The applicant shall strictly comply with
conditions of this CCA and submit compliance
report of stipulated conditions within 30 days
of receipt of this CCA. If at any point of time, it
is found that the industry is not complying
with stipulated conditions or any further
direction/instruction issued by the Board,
legal action shall be initiated against the
applicant.

The applicant shall maintain good house
keeping. All valves/pipes/sewer/drains etc.
must be leak-proof.

The industry shall provide uninterrupted
entry to the STP/ETP inlet and outlet points,
Air Pollution Control equipment and stack for
smooth sampling/monitoring of efficiency of
pollution control systems.

The industry shall provide Inspection Book at
the time of inspection to the Board's officials
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Status of Compliance

Agreed and being complied. STP
inlet & outlet monitoring is being
done regularly. Monitoring Reports
are attached as Annexure-I.

Agreed.

This is commercial Mall. No
industrial water generated and
domestic water is being treated in
STP.

Noted.

Complied. All
valves/pipes/sewer/drains etc. are
leak-proof. Photos of house keeping
is attached as Annexure-II.

Complied. Uninterrupted entry to
the STP/ETP inlet and outlet points,
Air Pollution Control equipment
and stack for smooth
sampling/monitoring of efficiency
of pollution control systems are
provided.

Agreed.




Whenever due to any accident or other
unforeseen act or event, such emission occurs
or is apprehended to occur in excess of
standards laid down, such information shall
be reported to the Board's offices and all
other concerned offices. In case of failure of
pollution control equipment, the production
process connected to it shall be stopped with
immediate effect.

The industry shall operate in a manner so
that all emissions be emitted through
designated chimney/stack only.

In case of any damage to the agriculture
productivity, human habitation etc. by the
operation of industry, it shall be imperative to
stop production in the industry with
immediate effect and such information shall
be reported to Board's offices. The industry
shall be liable to pay compensation also in
such cases as decided by the Competent
Authority.

The applicant shall apply before the 60 days
of expiry of CCA or any change in production
types/ production capacity/manufacturing
process/capacity enhancement etc. or any
change in effluent discharge point or
emission point

The Board reserves the right to
revoke/add/modify any stipulated condition
issued along with CCA, as may be necessary.

Specific Conditions

1.

This CTO is being granted to M/s SARVPRIYA
SECURITIES PVT LTD, Plot No. 6, Sector 3,
Vaishali, Ghaziabad for Commercial Mall
ONLY. This CTO will be VOID if there is any
change in above mentioned address or
product. The applicant shall make an
application along with prescribed fee for
renewal /trail consent(CTO) at least 30 days
before the operation of unit.

The industry can only manufacture products,
at the rate of production as mentioned in
consent order. In case of any change in
production capacity, process, raw materials
use etc. the industry will have to intimate the
Board. For any enhancement of the above,
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Agreed. DG stack is available and
Air monitoring is being done
regularly. Copy of Air Monitoring
Reportis attached as Annexure-III.

Noted.

Noted & will be complied.

As per Consent there is no
manufacturing facilities. Project is
commercial mall only.




fresh Consent to Establish has to be obtained
from U.P. State Pollution Control Board.

Industry shall comply with various Waste
Management Rules as notified by MoEf&CC
i.e. Plastic Waste Management Rules, 2016,
Solid Waste Management Rules, 2016,
Hazardous and Other Wastes (Management
and Transboundary) Rules, 2016, E-waste
(Management) Rules, 2016, Construction and
Demolition Waste Management Rules, 2016.

Industry shall ensure adequate plantation
and green belt within its premises. Green
cover shall be in compliance of approved map
from concerned Authority.

Industry shall ensure that industrial effluent
is discharged from approved outlet and only
after treatment in effluent treatment plant
(as per proposal).

Under the Noise Pollution (Regulation and
Control) Rule 2000, the industry shall take
adequate measures for control of noise from
its own sources within the premises so as to
maintain ambient air quality standards in
respect of noise to less than 75 dB(A) during
day time and 70 dB(A).

Industry shall abide by directions given by
Hon'ble Supreme Court, High Court, National
Green Tribunals, Central Pollution Control
Board and Uttar Pradesh Pollution Control
Board for protection and safeguard of
environment from time to time.

Prior to abstraction, industry shall obtain a
No Objection Certificate from Central Ground
Water Authority for abstraction of ground
water.
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Agreed. We are following Waste
Management Rules as notified by
MoEF&CC i.e. Plastic Waste
Management Rules, 2016, Solid
Waste Management Rules, 2016,
Hazardous and Other Wastes
(Management and Transboundary)
Rules, 2016, E-waste
(Management) Rules, 2016,
Construction and Demolition Waste
Management Rules, 2016. Photos
of Dustbins and waste store area is
attached as Annexure-IV.

Green belt is already developed as
per site Plant. Photos of green belt
is attached as Annexure-V.

No industrial effluent generated as
this is commercial mall. Waste
water is being treated in STP.
Photos of STP and water treatment
Plant is attached as Annexure-VI
Agreed and being complied.
Adequate stack height is provided
for DG stack along with acoustic
enclosures. Greenbelt also
developed to Control Air & Noise
pollution. Photos of DG set is
attached as Annexure-VII.

Also, Proper Noise monitoring is
being done. Monitoring reports is
attached as Annexure-VIII.

Agreed and being complied.

No ground water abstraction is
being done. Municipal water is
being used, Permission obtained
from Ghaziabad Municipal
corporation. Copy of water bill is
attached as Annexure-IX.




The industry shall provide adequate
arrangement for fighting the accidental
leakages/discharge of any air
pollutant/gas/liquid from the vessel,

machinery etc. which are likely to cause fire
hazard including environmental pollution.

The industry shall adhere to general
standards terms and conditions of Water/Air
Acts and compliance of Environment
standards as per Environment (protection)
Act 1986.

Industry shall submit first compliance report
with respect to conditions imposed within 30
days of issue of this permission.

Industry shall develop green belt in
accordance with Government Order 07/55-
022018/09(writ)/2016 dated 26/02/2018
and UPPCB Office order issued vide letter no.
H16405/220/2018/02 dated 16/02/2018.

Industry shall ensure carbon offsetting as per
Government Order (Environment
Department) issued vide letter no. H17259/
183/55-2-2018/09(writ) /2016 dated
15.03.2018.

A good house keeping shall be maintained
both within the factory and in the premises.
All hoods, pipes, valves, sewers and drains
shall be leak proof. Floor washings shall be
admitted into the effluent collection system
only and shall not be allowed to find their way
into storm drains or open areas.

Separate power connection with energy
meter shall be provided for the Pollution
Control Equipments and record of power
consumption and chemicals consumption for
the operation of pollution control equipment
shall be maintained separately.

The applicant shall furnish to the visiting
officer and / or the Board any information
regarding the construction, installation or
operation of the effluent treatment system /
air pollution control equipment / secured
storage area of Hazardous Waste and such
other particulars as may be pertinent for
preventing and controlling pollution.
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Agreed and complied. Fire NoC
already obtained videm 3
TW=AT: UPFS/2019/1744/GZB/
GHAZIABAD/156/]D dated 15-12-
2023. Copy of NoC is attached as
Annexure-X.

Agreed and being complied.

Agreed and being complied.

This project is commercial mall.
Miyawaki Miyawaki Forest as

per the SOP available at URL:-
http://www.upecp.in/TrainingSes

sion.aspx is not feasible at mall.
However, green area is developed.
Photos of green belt is attached as
Annexure-V.

Agreed and will be complied.

Agreed and will be complied.
Photos of house keeping is attached
as Annexure-II.

Agreed and complied. Power
assurance is already obtained. Copy
of power bill is attached as
Annexure-XI.

Agreed and being complied.




The industry shall comply with ambient air Agreed and being complied. Air
quality standards of SO2 - 80 g/m3; NOx - 80 Monitoring is being done properly.
g/m3, PM2.5 - 60 g/m3 ; PM10 - 100 g/m3; Copy of Air Monitoring Report is
and other parameters as notified by MoEF & attached as Annexure- III.

CC, GOI vide notification No.GSR 826(E),

dated 16.11.2009 during operational phase

of the project.

The industry shall provide & operate the Agreed and all the conditions was
following dust containment / suppression compiled during construction
measures to comply with standards phase.

prescribed by the Board. a) Shall construct

wind breaking wall all around the periphery

of the site. b) Shall install machinery in a

closed shed. c) Shall provide bag filter to

mitigate fugitive dust emissions from process

section and house the bag filter in closed

shed. d) Shall store all the raw materials &

products in closed sheds only. e) Shall

regularly undertake cleaning & wetting of

ground at your premises. f) Shall provide &

operate water sprinklers at all dust

emanating sources.

Concealing the factual data or submission of

false information / fabricated data and failure

to comply with any of the conditions

mentioned in this order may result in
withdrawal of this order and attract action
under the provisions of relevant pollution
control Acts.

Copy of NOC from Central Ground Water
Authority (CGWA) should be submitted to
this office within 03 months, Failing which
this consent shall be automatic revoked.
The industry is liable to pay compensation for
any environmental damage caused by it, as
fixed by the Hon’ble Supreme Court, High
Court, National Green Tribunal, Central
Pollution Control Board and Uttar Pradesh
Pollution Control Board
The Board reserves its right to modify above
conditions or stipulate any additional
conditions including revocation of this order,
in the interest of environment protection. In
case of violation of above mentioned
conditions or any public complaint the CTO
shall be withdrawn.

4. Essential documents to be submitted by the Industry/Unit as Applicable:-

(i)  Environment Statement in Form-V of Will be submitted in due course of
Environment (Protection) Rules, 1986. time.
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Quarterly compliance report of the CCA,
photograph of ETP/APCs/Waste Storage
Area.

Competent Authority reserves the right to
change/modify/add any time any condition
of this CCA.

Unit has to comply with the following specific
& general conditions. Non compliance of any
provision of this CCA and provisions of the
Water Act, Air Act and Hazardous and Other
Wastes (Management and Transboundary
Movement) Rules, 2016 will results in legal
action under the aforesaid Acts and Rules.

In compliance to the G.O 1011/81-7-2021-09
(Writ)/2016  dated.13.10.2021  issued by
Department of Environment, Forest and Climate
Change, Uttar Pradesh. You are directed to
develop Miyawaki Forest as per the SOP
available at URL:-
http://www.upecp.in/TrainingSession.aspx for
ensuring timely compliance of this direction,
you are hereby directed to submit a bank
guarantee with minimum validity of one year of
the amount equivalent to the sum of initial
consent fees (Air and Water) or Rs. 50,000/-
(Rs. Fifty Thousand Only) whichever is more,
within 30 days from the date of issuance of this
certificate. In case of noncompliance of this
direction, your consent will be revoked by the
Board.

If the unit uses the ground water and requires the
permission from SGWA/CGWA for water
abstraction then the industry will have to obtain
No objection certificate for abstraction of
ground water. It will be the responsibility of the
industry to comply with the various conditions
of the NOC obtained from the competent
authority and submit to the Board, within 3
months time failing which CTO will be revoked.

Agreed. Quarterly compliance

report of the CCA, photograph of
ETP/APCs/Waste Storage Area is
being submitted.

Noted.

Noted.

This project is commercial mall.
Miyawaki Miyawaki Forest as

per the SOP available at URL:-
http://www.upecp.in/TrainingSes
sion.aspx is not feasible at mall.
However, green area is developed.
Photos of green belt is attached as
Annexure-V.

No ground water abstraction is
being done. Municipal water is
being used, Permission obtained
from Ghaziabad Municipal
corporation. Copy of water bill is
attached as Annexure-IX.
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ENVIRO-TECH SERVICES @ Griad'

h\ Al ﬂxmf‘;‘fﬁ:.:ffadam.hm’: IS0 45001
——— (A GOVERNMENT APPROVED LAB)
ETS-LAB Plot No. 1/32, §.S. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001
ST email : etslab2012@gmail.com | Website ; www.eislabin | Ph.: 99115160786, 9811736063

TEST REPORT

EST REPORT NOQ:  ETSM&17-2/08/2023 DATE OF REPORT:  24.08.2023

WASTE WATER SAMPLE ANALYSIS REPORT
Name And Address of Customer Mis SARVPRIYA SECURITIES PVT.LTD

PLOT NC-6,SECTOR-3 VAISHALLGHAZIABAD UP

Date of Sampling : 20.08.2023
Analysis Start Date : 21.08.2023
Analysis End Date : 24.0B.2023
Sample ID No v 1817-2
Sampling Done By : ETS STAFF
Sampling Description : AFTER TREATMENT
Sampling Location : STP-OUTLET
Sampling Method : ETSISTPAMNATER-02
Sample Quantity : 2.0Ltr.
Packing Condition 1 SEALED
Packed In : PV.C.CANE |
s. Test Parametar Unit Rasult Spacification/Limit Test Method
No. {As per CPCB)
Inland Public
Surface Water Sewers -
1| pH ' 7.80 55-90 | 55-90 | APHA4500-H+
2 Tatal Suspended Solids,(TSS) rr]_g,fL 54.0 100 qaaie -] E?_O{J APHA 2540-D
3 | Oil&Grease, (O&G) mgiL 3.2 10 20 APHA 5520-D
4 | Biological Oxygen Demand(BODw27°C) |  molL 18.0 30 350 IS: 3025 (Part-44)
5 Chemical Oxygen Demand {Ebl:r} mgfL 110.0 250 Not Specified | APHA 523Q~E5 il

EE L] ""‘Er‘.d Qf TEST Fleport“' LL.

For Enviro- ILSJ Services

AUTH%%WDRV

Format No ETSILAB/TR-10, Issue No. 05, Date 01,04 2018, Amd, Ne, 04 Date 01.04.2019 Lab "'i Chaf
H qe

Marfez-
1. Test reports without KT8 LAB HOLOGRAM arc not issued by our laboratory.

2. The results indicated only refer to the tested sumples and listed applicg [ ters,
3. No complaint will be entertained if received after T days of fesue of test zol
4. Qur liability is limited to invoice value only.,

[

5. The sarmple shall be destroyed after 15 dayvs & Biological / Perishable pl I be destroyed immediately after issue of test report,
fi. This test report shall not be used in any advertising media or as evidence in the conrt of Law without prior written permission of the laboratory.
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ENVIRO-TECH SERVICES @ Guar
e rﬂ.m%fdrﬁifcﬁa—mfaa? |5-(;'45001
(A GOVERNMENT APPROVED LAB)
ETS-LAB Plot No. 1/32, S.S. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001
email : etslab2012@gmail.com | Website : www.etslabin | Ph.: 8911516076, 9811736063
TEST REPORT
TEST REPORT NOQ:  ETS/M517-3/08/2023 DATE OF REPORT: 24 0B.2023
WASTE WATER SAMPLE ANALYSIS REPORT
Name And Address of Customar : Mis SARVPRIYA SECURITIES PYVT.LTD.

PLOT NG-6,5ECTOR-3 VAISHALI GHAZIABAD, UP

Date of Sampling ;o 20.08.2023
Analysis Start Date ;o 21.08,2023
Analysis End Date 1 24082023
Sample ID No i 1517-3
Sampling Done By : ETS STAFF
Sampling Description : BEFORE TREATMENT
Sampling Location i STP-INLET
Sampling Method : ETS/STRMWATER-02
Sample Quantity + 2.0Ltr
Packing Condition : SEALED
Packed In : P.V.C.CANE
S. Test Parameter Unit Result Test Method
No.
1 | pH 685 | APHA 4500-H+
i Taotal Suspended Solids,(TSS) mg/L 10810 | APHA 2540-D
3 | Oil & Grease, (0&G) mg/L 103 | APHA5520-D
|4 | Biological Oxygen Demand(BOD2427°C) mail 68.0 | IS; 3025 (Part-44)
5 Chemical Oxygen Demand {COD] maiL 54.0 APHA 5220-B

*ererfng of Test Report®****

For Enviro-Tech Services

= e b _
AUTE IGNATORY

Format No ETS/LABITR:10, lssue No. 05, Date 01.04.2019. Ame. No. 04 Date 01,04.2019 @b fﬂ-ChargE

Nafez-
1. Test reports without ETS LAB HOLOGRAM are not issued by our laboratory.
L The results indicated only refer to the tested samples and Hsted applic : ters,
3. No compluint will be entertained if received after 7 days of issue of lmgu

4. Wur liahility is limited to invoice value only. 6

3. The sample shall be destroyed after 15 days & Biological / Perishable samiple shall be destroyed immediately after issue of test report.
6. This test report shall not be used in any advertising media or as evidence in the courr of Law without prior written permission of the laboratory.
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18- ENVIRO-TECH SERVICES @ Gu#

e ﬁnalg&i:ﬁf fﬁfmb-rf
(A GOVERNMENT APPROVED LAB)

ETS-LAB Plot No. 1/32, S.S. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001
email : etslab2012@gmail.com | Website : www.etslab.in | Ph.: 3911516076, 9811736063

IS0 45001

TEST REPORT

TEST REPORT NO . ETS/1517-1/08/2023 DATE OF REPORT: 24082023
' AMBIENT AIR QUALITY MONITORING AND ANALYSIS REPORT
Name And Address of Customer i Mis SARVPRIYA SECURITIES PVTLTD.

PLOT NO-6,3ECTOR-3,VAISHALLGHAZIABAD UP

Date of Monitoring 1 20.08.2023
Analysis Start Date o 21.08.2023
Analysis End Date 1 24.08.2023
Duration Of Monitoring ;20082023 To 21.08.2023
Time Of Monitoring i 240 HOURS
Sample ID No o 1BITA
Sampling Done By 1 ETS STAFF
Sampling Location :  PROJECT SITE
Sampling Method ¢ ETS/ISTR/AIR-O1
Sampling Machine Placed At Height : 1.5 METER FROM GROUND LEVEL
Weather Condition :  CLEAR Amblent Temperature: 280 g
Wind Direction : ETow
Equipment Used :  Respirable Dust Sampler (PMqq) + Fine Particulate Sampler (PMz )
S. | Test Parameter g Unit Result Specification/Limit | TestMethod
No. {As per CPCB)
1 | Particulate Matters,{PMy) B pgim? 242 1 For 24 Hrs.=100 | IS 5182 (Part-23)
1 | Particulate Matters,(PM. 5) pg/m? 1715 For 24 Hrs =60 1S 5182 (Pant-24)
3 | Sulphur Dioxide, (SOz) pgim? 12.7 » For 24 Hrs.=80 IS: 5182 (Part-2)
4 | Nitrogen Dioxide (NOz) pgim? 45.1 For 24 Hrs,=80 IS: 5182 (Partt-6)
5 | Carbon Manoxide, (CO) mg/m? 5.10 For 8 Hrs =2/ For 1 Hrs.=4 | |S 5182 (Part-10)

*#****End of Test Report***"*

For Enviro-Tech Services
P A
ar Mittal
""/AUTH BIGN Y

Format No ETS/LAB/TR-01, Issue No. 05, Date 01.04.2010, Amd. No. 04 Date 01.04.201%

Note:-
1. Test reports without ETS LAR HOLOGRAM arc not ivsued by our lahoratory.
2. The resulls indicated only refer 1o the tested samples and listed applicat in:!r.rs.

. No complaint will be entertained if received after 7 days of Issue of tesyflbo
4. Qur liability is limited to invoice value only,

5. The sample shall be destroyed after 15 days & Biological / Perishable sarfyle Y91 be
6. This test report shall not be used in any advertising media or as evidence in the ¢

destroved immediately after issue of test report.
ourt of Law without prior written permission of the laborators.

o =
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Annexure-IV
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Annexure-V

We have maintained green area as per applicable norms photographs showing
green cover are given below-
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Annexure-V
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Annexure-V
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Annexure-V
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Annexure-VI
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Annexure-VI
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Annexure-VI
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Annexure-VII




3347°  ENVIRO-TECH SERVICES @ Gui

w Analylicad Laboralosy

(A GOVERNMENT APPROVED LAB) H0-4n0

ETS-LAB Plot No. 1/32, $.5. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001
email : etslab2012@gmail.com | Website ; www.elslab.in | Ph.: 9911516076, 9811736063
TEST REPORT
TESTREPORTNO:  ETSM517-4/08/2023 DATE OF REPORT: 24082023
AMBIENT NOISE MONITORING REPORT
Name And Address of Customer ¢ Mis SARVPRIYA SECURITIES PVWT.LTD.

PLOT NO-6,SECTOR-3 VAISHALI GHAZIABAD UP

Date of Monitoring : 20.08.2023

Monitoring Start Date : 20.08.2023

Monitoring End Date ¢ 21.08.2023

Duration Of Monitoring : 24 HOURS

Sample ID No ¢ 1517-4

Monitoring Done By : ETS STAFF

Sampling Location : PROJECT SITE

Sampling Method : ETS/STPINOISE-01

Category Of Area ¢ INDUSTRIAL AREA

S. Test Parameter Unit | Result | SpecificationiLimit | Test Method
No. (As per CPCB)

‘ 1 Day Time Noise Level - Leq :dB (A) 67.5 75 15: 9989
| 2 | Night Time Noise Level Leq:dB (A) | 431 70 IS 9989

" Remark: Day time is reckoned in between 06.00 A.M. and 10.00 P-M.

Night time is reckoned in between 10.00 P.M. and 06.00 A.M.
*****End of Test Reporl™"**

For Enviro-Tech Services

TA AUTH NitoRry

Format No ETS/LAB/TR-02, Issue No. 05, Dale 01.04.2019, Amd. No. ¢4 Date 01.04 2018L.@D In-char ge

Mote:-

1. Test reports without ETS LAB HOLOGRAM nre not issued by our laboratory,

1. The results indicated anly refer to the tested samples and listed appli P cleTs.
X No complaint will be entertained if received after 7 days of issuc of § o

4. Our linbility is limited 1o invoice value only.
5. The sample shall be destroyed after 15 days & Biological / Perishable sample shall be destroyed immediately sfter issue of test report.
6. This test report shall not be used in any advertising media or as evidence in the court of Law withoul prior writien peemission of the luboratory.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0.A. NO.294 OF 2023

IN THE MATTER OF

Prasoon and Anr Petitioners
Versus

Uttar Pradesh Pollution Control Board & Ors Respondents

APPLICATION UNDER SECTION 5 OF THE LIMITATION
ACT, 1963 SEEKING CONDONATION OF DELAY IN FILING
THE AFFIDAVIT ON BEHALF OF RESPONDENT NO.27

MOST RESPECTFULLY SHOWETH:

1. That the Hon’ble Tribunal vide order dated 19.12.2023 had
directed the parties to the Applications to file the reply affidavit

within 2 months.

2. That the Respondent has collated the entire permission and NOC

from various authorities and has filed the affidavit.

3. That it has taken some time in coordination and collating the
information and documents from different departments involved

in the compliance.

4. That the Respondent has filed the affidavit on 29.02.2024 and
therefore, there is delay of 10 days in filing the reply affidavit.

5. That the delay in filing the reply affidavit is neither intentional
nor deliberate and the instant application is being made in the
interest of justice and if the instant application is not allowed, the

same would cause grave injustice to the Respondent.

6. That no prejudice whatsoever would cause to anyone if the delay
in filing reply affidavit is con same is being filed well

before the schedule date of hearing.



339

7. That in the interest of justice 10 days of delay in filing reply

affidavit may be condoned and reply affidavit be taken on record.

PRAYER

In view of the facts and circumstances as explained above, the

Respondent prays for the followings:

i The Hon’ble Tribunal may condone the delay of 10 days in

filing the reply affidavit in the interest of justice and

ii.  Any other order/s that may be passed in the given facts and

circumstances of the case.
For SARVPRIYA SECURITIES PRIVATE LIMITED

A v

Respongent N2 Signatory
THROUGH “ \O\
NIRAJ KUMAR
ADVOCATE FOR APPLICANT

LEGAL MINDS INTERNATIONAL
OFF:109A, POCKET-F,
MAYUR VIHAR PHASE-2 DELHI-110091;

Place: Delhi MOB: 9811306559

Date: 39\p2.202Y  Email: legalmindsinternational(@/gmail.com

61
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0.A.NO.294 OF 2023

IN THE MATTER OF
Prasoon and Anr . Petitioners
Versus
Uttar Pradesh Pollution Control Board & Ors Respondents
AFFIDAVIT

I, Mintu Kumar S/o. Sh. Arvind Prasad Singh authorized
representative of Respondent having its office at Dr. Gopal Das
Bhawan, 28 Barakhamba Road, New Delhi- 110001 do hereby

solemnly affirm and state as under

1. That I am the Authorised Representative of Respondent and I am
aware of the facts of the case as per records maintained by the
Respondent in the usual course of business and as such [ am

competent to swear this affidavit.

2. That the instant application has been drafted under my
instructions and that the contents of the application are correct to

the best of my knowledge and as derived from the records of the

F M Q
g‘g’;/ ReSpondent Company.
, AT mm&u leasmarg
fo Sh.Bervid N:l BT LP ' %\\M
ﬂ’?mmjc;»i} S n-’l,\ DEPONEN
VERIFCIATION

I, the above named deponent do hereby verify that the contents of the
above affidavit are correct to the best of my knowledge and nothing
material has been concealed therefrom.

Verified and signed at New Delhi on this the ... day of................

2024, %gﬁ 6 2 m&\&«m



IN THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH,
NEW DELHI.
0.A. NO.294 OF 2023

IN THE MATTER OF:

Prasoon and Anr Petitioners
Versus

Uttar Pradesh Pollution Control Board & Ors Respondents

POWER OF ATTORNEY/VAKALATNAMA

KNOW ALL to whom these present shall come that /We Mintu Kumar S/o. Sh. Arvind Prasad
Singh authorized representative of Sarvpriya Securities Private Limite having its office at 13"

Floor, Dr. Gopal Dass Bhawan, 28, Barakhamba Road, New Delhi-110001, the abovenamed
Respondent no. 4 do hereby appoint:

341

Mr. NIRAJ KUMAR

1

Enrl No.D/1783/2001, ADVOCATE, LEGAL MINDS INTERNATIONAL OFF:109A, %:\
POCKET-F, MAYUR VIHAR PHASE-2 DELHI-110091 MOB: 9811306559 Email: u g
lezalmindsinternational « gmail.com g% =
N 388 =
(herein after called the advocate/s) to be my/our Advocate in the above noted case and authorise| ™ in =
him/them:- I
To act, appear and plead in the above-noted case in this Court or in any other Court in which the §§ =
same may be tried or heard and also in the appellate Court including High Court subject to payment =" ==
of fees separately for each Court by me/ us. —

To sign, file, verify and present pleadings, appeals, cross objections or petitions for
execution, review, revision, withdrawal, compromise or other petitions or affidavits or other
documents as may be deemed necessary or proper for the prosecution of the said case in all its
stages.

To file and take back documents to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences or
disputes that may arise touching or in any manner relating to the said case.

To take execution proceedings.

To deposit, draw and receive money, cheques, cash and grant receipts thereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution of the said case.

To appoint and instruct any other Legal Practitioner, authorizing him to exercise the power
and authority hereby conferred upon the Advocate whenever he may think it to do so and to sign
the Power of Attorney on our behalf.

And I/We the undersigned do hereby agree to ratify and confirm all acts done by the
Advocate or his substitute in the matter as my/our own acts, as if done by me/us to all intents and
purposes.

And I/We the undersigned do hereby agree not to hold the advocate or his substitute
responsible for the result of the said case.

And I/'We the undersigned do hereby agree that in the event of whole or part of the fee agreed by

me/us to be paid tot he advocate remaining unpaid he shall be entitled to withdraw from the
proceedings of the said case until the same is paid.

And I/'We the undersigned do hereby agree that the fee settled is only for the above case
and above Court, for a period of three years only and the same once paid shall not be refundable

under any circumstances whatsoever. Separate fees shall be payable for the execution of decrees
and getting their satisfaction form Court.

IN WITNESS WHEREOF I/WE do hereunto set my/our hand on these presents the
contents of which have been understood by me/us on this 29 day of MW; 2024,

Accepted subject to terms of fees. For SARVPRIYA SECURITIES PRIVATE LIMITED

e L "
j‘[ N SN V) \”\ :\\ \-\.‘}'"V\__ P
ADVQGATE [PdcHRATWised Signatory
ANEE
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